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      DATE OF HEARING: 27.11.2025 

  DATE OF DECISION: 27.11.2025 

 

 

Per: Shri P. Dinesha  

 

 Ms. Abiya Bency B., Ld. Advocate appears for the 

Appellant and files a letter issued by the Appellant seeking 

withdrawal of the present Appeal, the same is taken on 

record.   

2. In view of the above, the Appeal is dismissed as 

withdrawn. 

(Order dictated and pronounced in the open court) 

 sd/-                                                                sd/- 

(VASA SESHAGIRI RAO)                            (P. DINESHA) 

    Member (Technical)                                Member (Judicial) 
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